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·~
~~suo Moto: News item titled rtChaibasa illegal
~ Mining' of Stones is going on in Saranda Forest"

C\,f\..., appearing in Lagatar dated 31.05.2024
..........Appl.ican:t("s )

I

BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

M. A. No. 29 of 2025 (EZ)
(Earlier o. A. No. 172/2024/EZ)

Versus

Central. Pollution
Control Board

... Respondent (s)

Counter Affidavit on behalf of Jharkhand State

Po.llution Control Board in compliance 'of the

orde:;rdated 23.02·.2026.

I, Kumar Manibhushan, son. of Lavlesh 'Kumar Shahi

preserrtLy posted as the Environmental Engineer,

Jharkhand State Pollution Control Board, Ranchi alld am
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1'".,
•

dtl,ly authorized to swear this affidavit and do here by

so-lemnly state and affirm as follows: -

1.That, at present, I am working and posted as the

Ehvironmenta.l Engineer., Jharkhand State Pollution

Control Board, Ranchi and as such, I am well

aoquainted with all the facts and circumstances of

this case.

2. That, I have gone t.hr ouqh the order dated

23/02/2026 passed by the Hon'ble Nat i.onaL Gre.en

Tribunal, Eastern Zone Bench, Kolkata and have

~~
. 0:1
a_.
<:x:;

~ affidavit by the Competent Authority.. Further, itN

understood the contents therein.

3. That, I have been authorized to swear tlhis

is stated that I nave' gone through the r'eLevant;

files and reeords in the present case.

4., That, it is humbly stated and submitted that the

Hon'ble Tribunal vide Order dated 23/02/2026 was

pleased to d.ir ect the Jharkhand State Pollution

Control Board (Respondent No.2) to file responses

within feur weeks.
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5-.'rhat, it 1S humbly stated & subrnitted that

accordingly vide letter no. 1239 dated 16/84/202.6 of

the Board, the Divisional Forest Of'f i.cer (DFO),

s'a randa Forest Division, Cha i.hasa, Jharkhand has

been requested to provide the volume/quantity of

illegally extracted! collected/ transpolrted

stones/boulders. A reques.t letter was also Sent in

this regard earlier to the Oro, Saranda Forest

Division vide letter no. 941 and 664 dated

02/04/2026 and 10/03/2026 ~espectively of the Board.

~
C"'J
c:::)
C'.I

cd
~<
c--.4'

C"ooI

Reply from the DFOis awaited.

Photocopy of letter no.1239

dated 16/04·/2026 is anriexed

9.nd marked as Annexure;;..

A(series) .

6. That, it is humbly stated ana submitted that in vd.ew

of the above, it is prayed that Hon'ble court may'be

pLe'ased to allow the answering respondent; to fd.Le

supplementary affidavit in the mat.ter in acco.rdanca

with the report awaited from the DFO, S.aranda Forest

4

IDivision.
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7. That, the instant affidavit is filed bonafide find

in the interest or justice.

~'.Tha·t, the statement made in fc:>rgoj.n,gparagraphs are

t.t:ue teD my knowled~e in anpex:ure is

or:tginal.

true copy of its

~~.
... ·DEPONEN:

VE.JU.P,ICATION:

Verified at Rarichi, on this the day of -----Aprilr 2026
that; th:e averments & facts s t.at.ed herein above are true

and. eorJtect to my knowledg'e' and be.Li.e f and nothing

ma't.e'ri-a.l has been coriceaLed therefrom.

cr::I
t!';Ic::.~.

~
'Q­c:c
~
~ -V!.~~.

rIvr~EPONENT •

L

Signature A_eteCt on .,
Indentification of lawv~t
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-6-
.-' ANND.ull.e -A}

JHARKHAND STATE POLLUTION CONTROL BOARD
$II <<54Ois

TOWNSHIP ADMINISTRATION BUILDING, HEC COMP.LEX,DHURWA, RANCHI 834004
Telephone: 0651-2400850 (:Fax)!2400851j24008S2!2401847/2400979/2400139

Rcminder-2 Hon'ble NGT MaUe.'
Time Bound (U"cnl)

Ranchi, Dated./,{;/tl~ftLOURef. No: f'2- 'J ~.

From,

Kumar Manibhushan,
Environmental Engineer,

To,
The Divisional Forest Officer COFO),
Saranda Forest Division I

Chaibasa.Tharkhand

Sub: Cempliance of the Order dated 23.02.2026 passed by the Hon'ble. National Green
Tribunal, Eastern Zone Bench, Kolkata in M.A No. 29/20251EZ .

.Ref: Board's letter no.664 dated 10.03.2026 and letter no.941 dated 02.04.2026

Sir.

With reference to the letter cited above, wherein requisite information regarding
quantification of illegally extracted/collected srones/boulders from forest area was sought for
computation of Environmental Compensation (EC) in compliance with the orders of the Hon'ble
National Green Tribunal, it is observed that the same has not been received till date

In view of the above. it is once again requested to furnish the requisite information art or
before 20/04/26. to enable timely submission of response before the Hon'ble Tribunal as the case
is listed on 23.04.2026.

Encl.- As above. Yours sincerely

.." 0 ~L-'"
\'25~

(KWl r Manibhushan)
Environmental Engineere
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JH.ARKHAND STATE poiitTION CONTROL BOARD
TOWNSHIPADMINISTRATION BUILDING,HECCOMPLEX,DHURWA, RANCH! 834004 AN NouR..;P-I'i

Telephone: 0651-2400850 (Fax)/24008S1/2400852/2401847 /2400979/2400139

Ref No: Ranchi, Dated .. t22-./ C? .'1/ 2-02-t
From,

Kumar Manibhushan,
Environmental Engineer.

Hon'ble NGTMatter

Time Bound(Urgent)

To,
The Divisional Forest Officer (DFO)
Saranda Forest Division
Chaibasa, Jharkhand

Sub: Compliance of the Order dated 23.02.2026 passed by the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkara in M.A No. 29/2025/EZ.

Ref: Board's letter 00.664 dated 10.03.2024

Sir,

With reference [0 the letter cited above. wherein requisite information regarding
quantification of illegally, extracted/collected stones/boulders from forest area was sough] for
computation of Environmental Compensation (EC) in compliance with the orders of the Hon'ble
National Green Tribunal, ins observed that the same has not been received till date.

Tnview of the above, it is once again requested to furnish the requisite information within
]0 days. of receipt of this letter, to enable timely submission of response before the Hon 'ble
Tribunal as the case is listed on 23~04.2Q26.

Encl:- As above. Yours sincerely, ,

~
(Kumar Manibhushan)
Environmental Engineer

~/
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-9- Af'{/veXu/l.e -AJ
JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Felephone; 0651-2400850 (Fax)/ 2400851/2400852/24018,47/2400979/2400139

(,611 Ranchi, Dated .. J.o.!o..:?/ ~ ~Ref No:

From,
Kumar Manibhushan,
Environmental Engineer.

To,
The Divisional Forest OffiQer (DFO)
Saranda Forest Division
Chaibasa, Jharkhand

Sub: Compliance of the Order dated 23.02,2026 passed by the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata in M.A No. 291202SIEZ.

Ref: l.Order dated 22.01.2025 in Original Application No. In12024/EZ passed by Hon'ble
NGT, EZ Bench, Kolkata. .
2. Order dated 23.02.2026 in 'M.A. No. 2912025/EZ in O.A. No. 172/2024IEZ.

Sir,
;

ttl connection with the subject matter mentioned aforesaid and orders referred above, 1.am
directed to inform that the Hon'ble National Green Tribunal. Eastern Zone Bench, Kolkata "ide
its order dated 22/01/2025 in O.A. No. 172/20241EZ had directed Jharkhand State Pollution
Control Board (JSPCB) with the assistance of the Divisional Forest Officer, Saranda Forest
Division, to determine and recover Environmental Compensation (EC) from the copcerned
contractor for environmental damage caused due to illegal mining activities, and to utilize the
said amount fbr restoration of the affected site.

Further. vide order dated 23.02.2026 in M.A. No. 29/2025/£Z. the HOIy'bIeTribunal has
taken note of non-submission of responses by Respondent No. 2 and 5 and directed that the
responses be filed within fOLIT weeks, with ili€ matter listed far further bearing on
23.04 .2026(copy enclosed).

.
In this regard, quantification of illegaJly extracted/collected stones/boulders from the forest

area is required for computation of Environmental Compensation in, compliance With the
directions of the Hon'ble NOT, It is, therefore requested to provide the requisite infsnnation
within 07 days of receipt of this Jetter for timely compliance of the Hon'ble Tribunal's
directions.

Encl:- As above. yours. s~nc.ber~e~, \
~~

(KUm~llan)
Environmental Engineer

Q1,
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